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Present ¢ Shri 5.S,Tiwari, counsel for )
the applicant, -

Shri P.H.Ramchandani, c ounssl
for the respondents,

The learned counsel of the
abpliéante',stétes that he has reteived
thé\instructidﬁs from his cliont to
Qithdrau the ahplicatian. Accordingly,
the application is dismissed as with-
draun. In vie@ of this, the interim )

order already bassad will also | }

ceased to bse ib aperaticn.
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